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आदेश / O R D E R 

 

 When this appeal was called up for hearing nobody 

appeared on behalf of the assessee.  Though Advocate V.P.Mahesh,  

Authorised Representative of the assessee has filed a petition for 

adjournment, citing medical reasons, no evidence in support has been 

filed.  That apart,  I also find that the addition of C31,96,000/-  

assailed in this appeal was made by the Assessing Officer and 
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confirmed by Commissioner of Income Tax (Appeals) rejecting 

assessee’s contention regarding receipt of sale proceeds much in 

excess of what has been shown in registered document for sale. 

Assessee  had argued that his deposits in bank account with M/s. ICICI  

bank had come from sale proceeds of an ancestral property received in 

excess of what was mentioned in the registered sale deed.  Lower 

authorities, in my opinion was justified in taking the view that 

registered conveyance deed is conclusive evidence for the 

consideration that had actually passed.   In the circumstances, I find 

no merit in this appeal filed by the assessee.  

 

2. In the result, appeal of the assessee stands dismissed. 

 Order pronounced on Wednesday, the 31st day of May, 2017, at 
Chennai.   

        

Sd/- 

  
 

 (अ�ाहम पी. जॉज�) 
(ABRAHAM P. GEORGE) 

  लेखा सद�य/ACCOUNTANT MEMBER 

 चे#नई/Chennai  

 $दनांक/Dated:31st  May, 2017 
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  आदेश क� ��त'ल(प अ)े(षत/Copy to:    

  1. अपीलाथ�/Appellant   3. आयकर आयु*त (अपील)/CIT(A) 5. (वभागीय ��त�न/ध/DR  

  2. ��यथ�/Respondent         4. आयकर आयु*त/CIT                      6. गाड� फाईल/GF  


